
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No \ b'?-, '2-- Dated I')._ /a'J::):n2__., 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Munaza Muzaffar 
D/0 Muzaffar Ahmad Shah 
RIO Gulshan Abad, Tehsil Charar-1-Shareif, Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-8412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
<' 

' ,....., . (?...!'- ......... ...-:­

(Moham a Yasin Beigh) 
Additio al egistrar 

bA A )~Jca'2~ k It/>)~ 

Copy forwarded t the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Budgam. 
6. Ms. Munaza Muzaffar, Advocate 

...... for information and necessary action . 

..-, . \ I ~ o---::;::._ 
Additio~is~rar • 

~ 
11!?.\'YO 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /6 '2:,:3? Dated: /1-/ o ) /';)...aT 2--L) 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Mehboob Illahi 
S/0 Mohd Riaz Malik 
RIO Chowkian Neeli, RIO and P/0, Tehsil Darhal, Distt. Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-8712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: tf ~a 'tJ/g-2 ~~Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Rajouri. 
6. Mr. Mehboob Illahi, Advocate 

...... for information and necessary action. 

~· \../~()IV'-~ 
Additio~/Qistrar · 

L~ 
I) \;,.jt.AJ 



(f/' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~~~~ 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Muzamil Nisar Dar 
S/0 Nisar Ahmad Dar 
RIO Village Ogmuna, Dar Mohalla, Kawarhama, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-8812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Mr. Muzamil Nisar Dar, Advocate 

...... for information and necessary action. 

. ~ A ---tOv-~ 
A'dditio~istrar --:-

L~~ 
~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

::.:-·· 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / 6~6 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Nuzhat Hamid 
D/0 Ab Hamid Kaboo 
RIO Seer Jagir, Tehsil Sopore, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-9012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 

' 
V"""""'..--

Yasin Beigh) 
al Registrar 

L~ 
~ 

/I) })tA 

' 

3. Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Ms. Nuzhat Hamid, Advocate 

...... for information and necessary action. 

,_-,· \ I -~ 
Additi~~rar ~ 

~ -- , Lz_} 1--o 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ &?2± Dated: \:L\ o~\h) 4> 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Pranav Gupta 
S/0 Harsh Kumar Gupta 
RIO Village Ari, Tehsil Mandhar, Distt. Poonch . - N>. e, V-~-~;~ 
-AlP t\-NO 13~~ W'\.1!. N-t:> s:- Ljy£R..V~ ~~, {Z.ek""'' <UV\ .c &o-<vv\, 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-106/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: '-io ~'J 1 -l 6 J ~e Dated: 
I 

~ ~~ 
,.-,·~ 

(Mohammaa Yasin Beigh) 
Additi~egistrar/ 

~')_\(')"))'d-. 2_.. :~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Pranav Gupta, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ! b~~ Dated: \ ')._ \ D ":, )"4.. '2 <:> 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Punika 
D/0 Vijay Kumar Malhotra 
RIO H.No.200, Resham Ghar Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-10512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ ~ &11- ~ '1--Jt/Dated: 
I 

Copy forwarded to the: -

~· 
(Mohamma 

Additio 

I 't--/ o? }0n2A' 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

~---­asin Beigh) ~. 

I Registrar L 
~~ 

3. Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Punika, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Priyanka Charak 
D/0 Naseeb Singh Charak 
RIO H.No.63, W.No.7, Bassi Kalan, Bari Brahmana, Samba 

has been admitted and enrolled as an Adv.ocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-10412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: Dated: 

Copy forwarded 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Samba. 
6. Ms. Priyanka Charak, Advocate 

...... for information and necessary action. 

~ 
rllbol.-k"'5'g is t ra r .-' 

k 
'I \1)/lA 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ b\\ ~ 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Parshant Kumar 
S/0 Bachan Lal 
RIO 72/D VIR Sainik Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-103/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,. ~~~~ 

No: ~&9.91-~oated: 
(Moham~aJ_;asin Beigh) 
Additi~ Registrar L~ 

t :h /0"'? L <).o ~~ ( . rr\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Mr. Parshant Kumar, Advocate 

...... for information and necessary action. 

·~~ 
Addili~Regist/ar • 

~w 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: \ b\\,\ Dated: \ <J-\ a'"'-, ) 'h.2 <'l 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Pooja Sharma 
D/0 Ram Paul Sharma 
RIO Nandak, Purmandal, Tehsil & Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a perjod of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-10112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ~ 
.,.--,. ~ --

No:~ ~ ~ 7-~o'l- Jc ( Dated: , I , 

(Mohamm:d~r~sin Beigh) 
Additio~egistrarl 

\ .,__) o"J l '":±-> ~o ~\ \11.A 
r 1\ -:.r· 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Samba. 
6. Ms. Pooja Sharma, Advocate 

...... for information and necessary action. 

,-..,~ ~ ~~ 
Additi~~ar ~ 

~-
y~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

)[ ~ ')_ Dated: b.__/ n?; b '"' 
L I -?4 

lt.is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Ovais Guizar 
S/0 Guizar Ahmad Shah 
RIO New Colony Largam, Tehsil & Distt. Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from'the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-100/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~- ~~c-
(Mohamm~~ Yasin Beigh) 

Additio~~l Registrar 

r¥o>J~~ .-- k 
Copy forwarded to the: -

,, /?) yl) 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press,. Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Shopian. 
6. Mr. Ovais Guizar, Advocate 

...... for information and necessary action. 

;--.,· ~~~ 
Additio rar · 

l ~ ..... 
r' "b f 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \L ~2 Dated: \ ?-- \ o) } ~ 2,...7 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Owais Majeed 
S/0 Abdul Majeed Malik 
RIO Guloora, Mominabad, Tehsil Langate, Distt. Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-99/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ o 2" 1 ~ J ~boated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kupwara. 
6. Mr. Owais Majeed, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

;.--· 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

I b \{ \.;, Dated r ')__ /0 '?J !_ b h. 
r / 

No: 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Om Singh 
S/0 Munshi Ram Bandral 
RIO Kote Sanasar, Tehsil Batote, Distt. Ram ban 
AlP 260/E, Uttam Nagar, By-Pass Kunjwani, Jammu 

has been admitted .and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one. year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-9812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 9 6j I r-'2-nl)/oated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Ramban. 
6. Mr. Om Singh, Advocate 

...... for information and necessary action. 

,_,, \ I __,-f~ 
Addition~g'istlar ~ 

/· L.~ 
~1--0 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:-+-/ -'-b___,LfL..->="'---- Dated: ( ?- !0') J ~ 2 ~ ~ I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms.·Nowreen Maqbool Mir 
D/0 Mohd Maqbool Mir 
RIO Ranipora, Mir Mohalla, Tehsil Kakapora, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-9612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

,...., . \ -w. ~----
(Moham~~asin Beigh) ~ 

Additiona Registrar 
~ 

I ~lars(~M k 
I ,,\'7\Y' 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Pulwama. 
6. Ms. Nowreen Maqbool Mir, Advocate 

...... for information and necessary action. 

,....,- ~ J ~~..,.!. 
Additio~trar ~ 

k~ ,,,_,_,vo 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON · 

/ 6 ~ 6 Dated I '- /o ;, in/2CJ .( I 
. It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. N eelofar Ara 
D/0 Fayaz Ahmad Mir 
RIO Badkote Machipora, Tehsil Handwara, Distt. Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-9512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: \-\) q! ')_(-~'1--koated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara .. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kupwara. 
6. Ms. Neelofar Ara, Advocate 

...... for information and necessary action. 

~· 
Additio 

o----~ 

. -eg1strar ... 

/ 1 
~ 
\~/0 



-~) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

No: 

NOTIFICATION 

/£ ~ ?= Dated /9--/0 "J ~ ~ 
It is hereby notified that vide High Court Order Dated 19.02.2020 · . . . 

Mr. Nissar Ahmad Lone 
S/0 Abdul Majeed Lone 
RIO Chotipora Ahabal Rafiabad, Tehsil Watergam, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-94/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded t the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Mr. Nissar Ahmad Lone, Advocate 

...... for information and necessary action. 

Qitt~r~ 
Lt-~ 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe1·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

\ b s-~ Dated: I?-= ) a'?) )')p ') 0 

I I ~/ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Stanzin Y angdol 
D/0 Chhering Samphel 
RIO# 24 Village Achanathang, P.O/Tehsil Khalri, Bus Stand Distt. Leh 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-12612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

1"'1. 
(Mohamma asin Beigh) 

No: \A oq 1 ~-5 ~ );r Dated: 
I 

Additio'j Registrar 

IJ--/o3J')-cv2-o ~ 
I I I \?.-'"?.')A) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

4. 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Leh. 
6. Ms. Stanzin Yangdol, Advocate 

...... for information and necessary action. 

,-;· \ - ~ 
Additio~ ;---

. 1~ 
( Y}"J) lA:> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Gouncil under Section 58 of the Advocates Ad, 1961) · 

* * * 
·-.. ,'1 

. PROVISIONAL. 
ENROLLMENT 

·. N 0 T I F I C A T I ON 

No: _\.:__~_s;--_o __ Dated l .::2.-) o?:o J~ 
It is hereby notifiecj that vide High Court Order Dated 19.02.2020 

Ms. Neha Slathia 
D/0 Davinder Singh 
RIO Old Satwari, Tehsil & Distt.Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-9312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ ~'\f'\- ~&}t-F Dated: 

Copy forwarded to the: -

\ OJ'__:.. -,_,. ·~ ..-- .. 
(Mohamm,:t:~sin Beigh) 

Additioyegistrar 

\'l-\ ,~)0.s6. b. 
,,,"P~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Neha Slathia, Advocate 

...... for information and necessary :;:~io~fr';; ~ 

k 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
;.:-:·. PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

No: __,/f---b____,L\_9-t--, __ Dated: l')._ ? a + " 2.,.< 

It is hereby notified that vide High Court Order Dated 11 .03.2020 

Mr. Areeb Javed Kawoosa 
S/0 Javed Ahmad Kawoosa 
RIO House No.4, Toiba Colony near Peer Bagh Bridge Right Side, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-17712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of·. provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: \to q 4.)~ 5:'~ /L {? Dated: 1 ~ ) o'J ~ '/_v 
I t · 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Mr. Areeb Javed Kawoosa, Advocate 

...... for information and necessary action 

I 

I 

j 

j 

j 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l G Y 2: Dated: \ ')_\c '"~~ ~ ~ 
It is hereby notified that vide High Court Order Dated 11.03.2020 

Mr. Aatir Javed Kawoosa 
S/0 Javed Ahmad Kawoosa 
RIO House No.4, Toiba Colony near Peer Bagh Bridge Right Side, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a peri.od of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-17812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: \\ c ~'~'~'"'~ )zPoated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Mr. Aatir Javed Kawoosa, Advocate 

...... for information and necessary action.\ 

1 

__.c;-..r-.;. 

~iii~istrar --:.--

v ~" 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers .of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ bS \ Dated: \ ':L J C :b) ~ ..2-e 
\ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Navjout Singh 
S/0 ~. Piyara Singh 
RIO Dharbadan Thakraie, Tehsil & Distt. Kishtwar 
AlP BelicheranaSatwari Cantt., Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one; year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree ~ertificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-9212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

,.., . ~ _.......... 
(Moham""'""'~asin Beigh) ._ 

Additio al Registrar 

b-- I ~, ( ~ '(__., ~ 

1. Principal District and Sessions Judge, Kishtwar/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kishtwar. 
6. Mr. Navjout Singh, Advocate 

...... for information and necessary action. 

~r 

Additio 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ( bS~ Dated: (9- /o '2 J ').., ?,,., 
r 1 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Nazia Nabi 
D/0 Gh. Nabi Mir 
RIO Malyarpora Gousia Colony, Baramulla 
AlP Gousia Colony, Lane-6, Sheikh-Ul Alam, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-9112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

• 
(J.Iv-- ~----­

a sin Beigh) 

No: ~ t:/1'63- £a)efoated: 
Additio ai/Registrar 

I'Y/o:) 9--o~) k 
I I ,,,;.\~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Ms. Nazia Nabi, Advocate 

...... for information and necessary action. 

()A./"-~ 

. --egJstrar ~ 
__./l 
~£'\ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ l/ ~ Dated I b (a:':>)'}, ?-a 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Vidushi Vasishth 
D/0 Vishal Sharma 
RIO Ram Bhawan I.B.C Road, Jewel Chowk, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-170/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: \\\ Q ~ )-""'lk\ h1 Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Vidushi Vasishth, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:. \) \ ~ Dated: \ (, \()~\~?::a 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Sahil Sharma 
S/0 Suresh Kumar 
RIO H.No.93, Ward No.65, Lane No.2, Dream City Muthi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-135/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
\ 

....r-,-,. ~ 

(Mohamma asin Beigh) 

No: lj \ ~ ~').- -,,_-)L-f' Dated: 

Additio al _Registrar\ 

( C"J ~~'2;, ~ 
Copy forwarded to the: - \ Y)~_,lyo 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Mr. Sahil Sharma, Advocate 

...... for information and necessary action. 

~- t ~ 
Additi~r -::-- h 

v1tV 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \') \L 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Shaeyuq Ahmad Shah 
S/0 Mohammad Sidiq Shah 
RIO Aishmuqam near Sakhi Filling Station Ward No.12, House No.90, 
MCA, Tehsil Pahalgam, Distt. Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,....., . '-----' ~--:-
No: ~, 11 ~'1..--\ -Lb Jv Dated: \ ~ 

I 

(Mohamma~ _Yasin Beigh) 
Additio~Registrar 

\6'7}~2...; ~ 
Copy forwarded to the: - \Vl~Yvv 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Anantnag. 
6. Mr. Shaeyuq Ahmad Shah, Advocate 

...... for information and necessary action. 

~· t, ~~ 
Addition~gistrir 

~ ,YVJ{l-vt> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

/ J // Dated [ <6 ft,c';! '}t !AI 
7 I 

No: 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Sheraz Anjum 
S/0 Manzoor Hussain 
RIO Mangnar, Tehsil Haveli, Distt. Poonch 
AlP W.No.3, Dungus, Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 41 a Is~ '2, J; Dated: 

Copy forwarded to~he: -
1. Principal District and Sessions Judge; Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Sheraz Anjum, Advocate 

...... for information and necessary action. (, 

_ egistrar 

l~ 
~1,\lA 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

~- ., 
PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

No: l J /f) Dated: ~ b I c "2 J Go?"" 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Sugam Sharma 
D/0 Sunil Kumar Sharma 
RIO Gatha, Tehsil Bhaderwah, Distt. Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-12912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~/ '8 If! -14 }tJ Dated: 
I 

Copy forwarded to the: -

,--,. ' 

(Mohamma 

Additio/ 

\t\t)')l~~ 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 

' 

3. Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Dada. 
6. Ms. Sugam Sharma, Advocate 

...... for information and necessary action. 

~ 

.. tstrar : 

L~ 
~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

/j I!!) Dated U /e, 3 I 'Jo '),_pl 
r I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Shahyista Farooq 
D/0 Farooq Ahmad Bhat 
RIO Repora, Tehsil Lar, Distt. Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t ov---2--,-,. ~ . 

No: q \8 &; -'a ) if Dated: 

(Mohammad Yasin Beigh) 
Additio%1 Registrar 

tclc~l~~ k 
I 

Copy forwarded to the: -
\ I r) 7) v"D 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Ganderbal. 
6. Ms. Shahyista Farooq, Advocate 

...... for information and necessary action. 

~ ,..-,. ~ 

Additio trar 

~ 
I Y}"b }0--\ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I) o 8 Dated: l b [ (')'::> J 'h 2.. 
--~~~----- ( I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Sonalika Anand 
D/0 Prabhu Dayal 
RIO Nai Basti, Gajansoo, Tehsil Marh, Distt. Jammu 
AlP H.No.195/B, Adarsh Vihar, Sainik Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

,_,. ~ _,..:.~ 
(Mohamm_~Jl}'asin Beigh) 

Additio~Registrar 

O') /"Jo~ 6 
r ) )/J-;\;....0 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Sonalika Anand, Advocate 

...... for information and necessary action. 

~. L--,~ 
Additio~egistrar ""' 

I L~ 
I Y)> )Hl 



,yt' 
\ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Shafaut Ahmad Mir 
S/0 Gh. Nabi Mir 
RIO Nowlari Khore, Tehsil Pattan, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-12812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~. \ ~ _/-..,..-.-
(Moham~~eigh) 

Additi*1/Registrar 

Dated: ~,C, / d ') P,2. ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Mr. Shafaut Ahmad Mir, Advocate 

...... for information and necessary action. 

~· \ --::::~ 
Additio~trar ~ 

~~/ l~ 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \\ 6 G, Dated: \ q ~::_,I '}n 2,., 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Tania Bhardwaj 
D/0 Kanheya Lal 
RIO Ward No.3, Shiv Nagar, Tehsil Nowshera, Distt.Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-152/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

#'f• ~ ~~----
(Moham~ Beigh} 

Additi~pegistrar 

No: ~ I. J a s~~ju )LJ;1 Dated: it./ 0 ::zl ~ ~ __b_ 
- I ' I (y~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Rajouri 
6. Ms. Tania Bhardwaj, Advocate 

.IDr information and necessary actio~. \ • ' 

Additioj~..-
_- ls 

-)vJ~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

;,:--'• 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~~C) Dated: \ ~ I 0 ~":::> J Sh'Lo 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Tushar Chopra 
S/0 Neeraj Chopra 
RIO Ward No.5, Main Bazar, Tehsil & Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-16012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~~~ ~..--. 
(Moham~eigh) • 

Additio~egistrar 

Dated: \~t~~\~~ 6 
'~J:;Kl 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Tushar Chopra, Advocate 

.for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ ~ \ Dated:\({)\~~\~~ 
( \ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Sobya Jan 
D/0 Abdul Hamid Daga 
RIO Humhama New Airport Road, Sofi Mohalla, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the:-

~ (}./'-~----
~- ~ ~ 
(Mohamm_:~;asin Beigh) 

AdditiopRegistrar l 
r ~ r ~ , h.- '2_, ~ 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Budgam. 
6. Ms. Sobya Jan, Advocate 

...... for information and necessary action. 

~ ,..., . __.. 
Additio ar c 

. j J 

~~ 
'YlP~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

;:< PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: t fo CZ r:L--

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Sourab Anand 
S/0 Narinder Kumar Anand 
RIO Rehari Colony, H.No.llOl near Education Board, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

..,. \ ~--
(Mohamm~ Beigh) • 

Additio~egistrar L 
Dated: [{1 (Q 7 /'bZ-v ~'>" 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Mr. Sourab Anand, Advocate 

...... for information and necessary action. · 

A~t:~r:_; 
~ 
./11?~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBa1· Council under Section 58 of the Advocates Act, 1961) 

;:,.·, 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

t £ '?J ';--, Dated ) 6 /o~ J'H 2o Lj 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Swati Adotra 
D/0 Bishan Dutt 
RIO Village Ghordi, Tehsil Ram Nagar, Distt. Udhampur 
AlP Lane No.3, H.No.378, Lakkar Mandi, Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-139/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhmapur/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 

5. 
6. 

website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, District Bar Association, Udhmapur. 
Ms. Swati Adotra, Advocate 

. ..... for information and necessary action. 

Add.iti~t;:;-:-
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:--~---~ £~9-+--+Lf_ Dated: l b 16~ /~La 
T I I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Shagun Bharti 
D/0 Madan Lal 
RIO H.No.85, Manoh, Tehsil & Distt. Akhnoor, Jammu 
AlP SOS ChildreAVillage Munshi Chowk, Gole Gujral, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 4 r LOU .--s / LfJ Dated: 
I 

Copy forwarded to the: -

,......, . 
(Mohamma 

AdditioJ 

~ ~ J '"'Jn2a 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

~....­

Yasin Beighf 
I Registrar L\ 

--~ 
)Y) '?)1/U 

3. Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Shagun Bharti, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

;.:-·· PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:_/ £__._cz_r; _ _____,.... Dated: /r; /~3 /?o /__g 
I I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Shivantika Gupta 
D/0 Sanjay Gupta 
RIO Bhimber, Bakshi Nagar, Jammu AlP House No.16, Ward No.41, 
Friends Colony, Opp. BSF Head Quarter, Paloura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: Y. I J '2J1 - 4/tfl Dated: /G /a 7 / '"h ?-o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

' ~-
Yasin Beigh) 

_!,.Registrar 

~ 
) Y}b) )/'3 

3. Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Shivantika Gupta, Advocate 

...... for information and necessary ;::io~t~-

.1.\~ 
-I Y)!J)~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~~ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Sahiba Banotra 
D/0 Satish Chander Banotra 
RIO House No.20-B, Lane No.1, Basant Nagar, Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

" 
,.-, • (rJ"""' ...-r-

(Mohamma Yasin Beigh) 
Additio a ~Registrar J 

No: ~ ' /?> 6,-- 41 J l f Dated: _:....\ ~b-+-\ _c____.:;)-1-) __:;;,~~2;;;...u=o -? 
~--

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Sahiba Banotra, Advocate 

...... for information and necessary action. 

' ...,.._.,.. 
I Registrar --;--

J. 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ ~ ~ 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Shazra Malik 
D/0 Imtiaz Ah Malik 
RIO Bhaderwah, Dharampura, Doda 
AlP Tej Bahadur Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ \ l ~ 'L~~j /L-r?oated: 
I 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette.· 

5. President, District Bar Association, Doda 
6. Ms. Shazra Malik, Advocate 

...... for information and necessary=~· t _. ..,......:.._ 
Additi~t~arL' 

~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \J &c Dated: '~ l t[) }"?n, 0=" 
' I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Sahil Gupta 
S/0 Mukund Lal Gupta 
RIO H.No.186, W.No.15, Karlai, Tehsil & Distt. Udhmapur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of pne year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Dated: 

Copy forwarded to the: -

,.-, -
(Mohamm 

Additio a 

1. Principal District and Sessions Judge, Udhmapur. 
2. Secretary, Bar Council of India, New Delhi. 

' 
v--1"""'--

.._ 

asin Beigh) 
Registrar[ 

~ 
I vfJ..--)'VV 

3. Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Udhampur. 
6. Mr. Sahil Gupta, Advocate 

...... for information and necessary action. k , 
' ~ 

r~· -
Additi~-· egistrar ~· 

~ 
'Vl>jz.o 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

:;:.·. 
PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Swati Charak 
D/0 Bikram Singh Charak 
RIO Viii. Mheen Charakan, P/0 Smailpur, Tehsil Bari Brahmana, Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Samba. 
6. Ms. Swati Charak, Advocate 

...... for information and necessary action. 

,.., r \ I __.., vJ'"'"_:_ 
Additi~gistrar • 

~ 
l '>1 t)~J,V 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

;::.·. 
PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ J a~ Dated: I C:, (d) /9o ?--?j 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Sohail Shahzad 
S/0 Zamured Hussain 
RIO Fazalabad, Tehsil Surankote, Distt. Poonch 
AlP R.No.328 Nehru Hall Boys Hostel, Jammu University, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: y r/6 2·-J'L)LP Dated: , 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Sohail Shahzad, Advocate 

...... for information and necessary action. ~ ' 

~. v-:::-
Additio; r L' 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \ ' \ Q') b- u No: \'J C) ~ 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Shallu Devi 
D/0 Ram Paul 
RIO Village Goshan, Tehsil Mandrian, Distt. Jammu 
AlP H.No.35, Sector-2, EWS Colony Lower Roop Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ \11)-J o/1.1? Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Shallu Devi, Advocate 

...... for inform~tion and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * . 

;;.·. 
PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 It 0 'S" Dated: \ £ I ~ rs {J-rs ?-tJ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Sonali Garoo 
D/0 Dileep Kumar Garoo 
RIO lane No.12, Block 63, Flat No.09 Jagti Colony, Nagarota, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-15012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ \ \\~ ---\?] }LP Dated: 
' I 

Copy forwarded to the: -

k. ' 
~- v--r~ 

(Mohamm l~: Beigh) 
Addition3-'~gistrar 

l£{n/'h<4 h 
JJ1.~~/, 

1. Principal District and Sessions Judge, Jammu .. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Sonali Garoo, Advocate 

...... for information and necessary action. 

/1 • \ I _A ..,_.; 

AdditioJ~tr~· ~ 
I >11-}· ~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 196 1) 

* * * 

NOTIFICATION 

No: \S'~'--\. Dated: \o\o·~\~~ 
' \ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Owais Shafi 
S/0 Mohammad Shafi 
R/0 Gopalpora, Abu Bakar- Lane, Tehsil Chadoor, Distt. Budgam 

vide Notification No.l359 dated 03.01.2019 has been declared as 

Absolute/Final. 

~ 

By Order ......, . W',.,....,.,--
~ 

(Mohamma asin Beigh) 
Additional Registrar}· 

\ \ ~\.-~ 
\ f) () ~ ~?-:r, _/____.' 

I I ).Jo \YI ,....o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
5. President, District Bar Association, Budgam. 
6. Mr. Owais Shafi, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~ \ ;_ Dated: \).\a~\~~ 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Kumari Anjisha 
D/0 Tara Chand 
RIO Village Barmori, Tehsil Nagri, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

·serial No.JK-6512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Ms. Kumari Anjisha, Advocate 

...... for information and necessary action. 

,...., • ~ I ._......-t{;)v--~ _. 

Additi~egistrar • 

~~ 



H~GH COURT OF JAMM.U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section. 58 of the Advocates Act, 1961) 

* * * 

:..::-·· PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T '1 ON 

No: \ b \ ·?s•· Dated:·.\ '1-.~ Cl ~ ·\6m?~· 
. . ·,~' 

· IUs hereby notified that vide High·Court Order Dated 1·9.02.2020 ·. 

Ms. Poonam Preet Kour 
D/0 Kulwant Singh 
RIO Near Ramdas Public School, Digiana, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-10212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,...., • \ . <>J""-~--
(Moham~in Beigh) 

Additio;tl Registrar 

No:~ ~]I~- I 5 )d' Dated: ILl n I :&eo)~ ./ J~ 
T r I\ h)z...-"b 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Poonam Preet Kour, Advocate 

...... for information and necessary action. 

,...--.. r l ----" o--......: 
Additio~is1trar .-

~~~w< 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
. ENROLLMENT 

N 0 T I F I C A T I ON 

No:------'--\ _~_\_q-+\- Dated: \ ~\ o~ ~t;n, '2__..3 

. It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Murtaza Ahmed Qureshi 
S/0 Akhter Hussain 
RIO Ari, Ward No.4, Mardhanshah, Tehsil Mendhar, Distt. Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: \\ 6} '-o -L-.s- )!/bated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. · 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Murtaza Ahmed Qureshi, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT .JAMMU 
(Exercising powlTS of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

;_;.·. PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\ _b_~_\_ Dated { ?--/() ~---" 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Millan Parihar 
S/0 Mangat Ram Parihar 
RIO Chicha, Tchsil Dachhan, Distt. Kishtwar 
AlP H.No.128, Lane No.5, Anand Nagar, Bohri, .Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .//(-71/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kishtwar. 
6. Mr. Millan Parihm·, Advocate 

.... for information and necessary action. 

..;.. 
,.-,. o-'"'" .,..._-. 
Add it istrar'" 

~ 
u)?.)~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

!> •, PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: [£ ~ '2- Dated: / :J-/o o/':fl, '2-o 

, It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Mahima Manhas 
D/0 Kuldeep Singh 
RIO House No.43, c/a, Extn. Karan Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one' year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-7212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Mahima Manhas, Advocate 

...... for information and necessary action. 

~ ........,. Ov--
Additio strar .. 

. L~ 
~1\A 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ t:, ~> 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Manpreet Kour 
D/0 Surinder Singh 
RIO H.No.1394, Sec-07, Lane No.03, Nanak Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-7512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~ Q...r ~ .----

(~a~m~ Beigh) · 
Additio~gistrar 

No:"-0, ~'lsG~Gt}uf Dated: L> ~ >/?t. '(,.. ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Manpreet Kour, Advocate 

...... for information and necessary action. 

~~ ,..--, . ' ---
Additio rar "' 

L, 
I\ 1?-lk:> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ ')_,6 Dated: l 'h / o '>;::, I '>-a :1-eJ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Mohd Muddassar 
S/0 Mushtaq Ahmed 
RIO H.No.20, Phase-1st, Housing Colony, Tehsil & Distt. Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-7712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
, 

ev-.~ 
Yasin Beigh) 
I Registrar 

No: ~ u lST- bl/lf 
( 

Dated: h-/1! '2 J~y ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhmapur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Udhmapur. 
6. Mr. Mohd Muddassar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ l '::L~ 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Monika Sambyal 
D/0 Jagdeep Singh 
RIO Ward No.16, Mandi Pashwallian, Tehsil & Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period· of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-7912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

. 
~· ~~ 

(Mohamm asin Beigh) 
Additio al Registrar 

No: ~ tJ 9/ :t-- ~ 1/1 fl Dated: l'l-\ d~ )'"}--,~~ S-
f 

Copy forwarded to the: -

1 ,!)"},,...., 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Samba. 
6. Ms. Monika Sambyal, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

;._ .. ·. PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: _\_.w6tPr9-~.c;;,--\\-- Dated: \ ')_ / 0 '";::, ) 'Jc2__, 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Manisha Bhadwal 
D/0 Vijay Paul Singh 
RIO Lakhri, P.O Lakhri, Tehsil Ramkot/ Billawar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-8212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Ms. Manisha Bhadwal, Advocate 

...... for information and necessary action. 

,-, ' ~ ----'er-r-~ 
Additio~ist/ar -::-

L~ -11\1./t-<? 

j 

j 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ h ~ 0 Dated: } .k /a~ J'l-=() 2 -
I L I -t:::.-0 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Monila Kapahi 
D/0 Inderjeet Kapahi 
RIO 4 A/2, Vikas Lane, Talab Tillo, Jammu 
AlP 494-A, Jullaka Mohalla, Gali Bawa Lal Mandir, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kash.mir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ....---:-
asin Beigh) 

Additio al Registrar 

~(I &9-i.r-'2-'1/u? Dated: \ 'L) a'\ 1 '\- '2x k\ No: 
I /I )7 ?AD 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council' of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Monila Kapahi, Advocate 

...... for information and necessary action. 

·~ 
egistrar "7 

~~ 
II )1-)~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f 6 ]2-= Dated: I I, Z,:) /')~ b 
. I( 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Yasmeena Jan 
D/0 Mohd Akbar Wani 
RIO Murran, Wani Mohalla, Tehsil & Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-17212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ -~_;.,__ ,-.,. ·~ . 
(Mohamm~~(:sin Beigh) 

Additio~ egistrar l 
No: ~ J)V 0 ~e~W Dated: /(,(o sj0mk ~1,_ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Pulwama. 
6. Ms. Yasmeena Jan, Advocate 

.for information and necessary action. 

,--,. \I __.,~~ 
Additi~istrar • 

k 
. vyJ., )"--



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:\ b'J :S Dated: \ ~ t ~~ J ')r,")--01 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Zaheer Abbas Khan 
S/0 Raja Mohd Abbas Khan 
RIO Degwar Maldayalan, Tehsil Haveli, Distt. Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-17312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ r ~~6 ·-9, /ifoated: 
) 

,....,. ~ON'...;,~ 
(Mohamm:~;!sin Beigh) 

Additio/~egistrar 

1 G /o"o /'K,~ ~ 
Copy forwarded to the: - I '\.-j ;.1'}<) 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

4. 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Zaheer Abbas Khan, Advocate 

.lOr information and necessary actio~;t;o~s:;:-

h 
vrf~ 

I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

NOT'IFICA.TION 

. Dated: \ b \ CJ~):so 2e, 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr.·Zahid Ahmad Dar 
S/0 Khursheed Ahmad Dar 
RIO Cheramarg, Zainapora, Distt. Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-17412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(Moh~m~B~:-
No: ~ \S"''J'l..~cr ·-=1--} if Dated: 

I 

Additio~gistrar 

( G I 0) I rr,J" L\--"' 
I · I --~lt--o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Shopian. 
6. Mr. Zahid Ahmad Dar, Advocate 

.for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:_\~. ~....._L~S'~-"-- Dated: / {, /o '?;,ffJ-, 2o 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Versha Devi 
D/0 Bansi Lal 
RIO Sangrampur, Talab Tillo Bohri, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period· of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-16812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

...., . L- __,..!.-:-
(Mohamm~t Yasin Beigh) 

Additi~l Registrar 

No: Y\ \~ 0~~·~bo'3/LrDated: I t L~ ~ }'):9~, L~~ 
' , t r ~/J-" 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Versha Devi, Advocate 

...... for information and necessary action. 

,.., . t -- .....;..._ 
Addit;9~~~r ~ 

~~ 

I 

il 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON · 

No: \ ~ l~t Dated: \rb (m·~ /lk '2-J 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Zahid Ameen Khan 
S/0 Mohammad Ameen Khan 
RIO Sodal, Khan Mohalla, (H.No.72) Tehsil Handwara, Distt. Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-17612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ....,...-__ 
'-~a-s-:i~n Beigh') 

No: ~ \ b6 ~._ 9lL-~ Dated: { (/c 7 {y,2--o 
Copy forwarded to the: -

,egistrar 

~ 
1113)~ 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kupwara. 
6. Mr. Zahid Ameen Khan, Advocate 

...... for information and necessary action. 

·1"1 . ~ __,. err-.;. 
Additio~istrar-:-

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

;......:·· 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _/_£_.J..7~3 __ Dated: I ( /o ~ Jrx J 4) 
t I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Rahul Sharma 
S/0 Brij Lal Sharma 
RIO Bhatnaga Nagar, Dharbadan, Village Thakrie, Tehsil & Distt. Kishtwar 
AlP H.No.127 near Old STF Camp Hidyal, Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-10912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-)· ~~--1~ 

No: ~) k I&, -J-} /tt Dated: 
r / 

(Mohamma~;;sin Beigh) 
Add ition~eg istrar 

fb/o~/0-6~.1 ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2, Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kishtwar. 
6. Mr. Rahul Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --'---=l ~--"-7_-+-~ _ Dated: / b /o ~ ?o 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Rohit Koul 
S/0 Ashok Kumar Koul 
RIO H.N.123, Sec-6, Lower Roop Nagar, Jammu 

has been admitted and enrolled as· an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

charc:~cter and antecedents from CID. His/her name has been entered under 

serial No.JK-11012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded t the: -

,..,. ~~~ 
(Mohamm:~ .. asin Beigh) 

Additio~Registrar 

/ G/a ~ )rrv?.o i~ r I fr);_)~ 

1. Principal District and Sessions Judge, Ja~mu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Mr. Rohit Koul, Advocate 

...... for information and necessary action. 

v-::::::-
egistrar " / L 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ·J b cQ 6 Dated: rc lo~ J0o 2 ~ 
r I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Reyazul Hassan 
S/0 Gulam Hassan Ganaie 
RIO Brane Nishat, Ganie Mohalla Tehsil Khanyar, Distt. Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-11112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ l 61-2 -::,;,boated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and .with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Sri nagar. 
6. Mr. Reyazul Hassan, Advocate 

...... for information and necessary action. 
• 

~ 
egistrar 

(_ 

L~ 
-JtE))..---e 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ Cf \ Dated: \ b \ ()~) ':& ~--& 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Rahul Kumar Verma 
S/0 Pritam Chand 
RIO Ward No.2, Opp. Kabir Nagar, Tehsil & Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-11212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Rahul Kumar Verma, Advocate 

...... for information and necessary action. 

r~·\ ~ 
Additio~. g trar -:--

JV/ ~ 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I {~ ':L. Dated: / b~~ Y-~ ')..a 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. ·Rishu Sharma 
D/0 Suraj Parkash 
RIO Sangrampur, Gajansoo Road, Tehsil Marh, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verificatiqn of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-11312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: Y\ ~~ o ·- ~ t lte Dated: , I 

Copy forwarded to the: -

,-,· l -~-­(Moham~eigh)' 
Additiona'l Registrar 1 

. JV- J~\·~ 

l £I(:\ ?J 1 ':K; 2.~ ~}" 
r ' 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press; Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Rishu Sharma, Advocate 

...... for information and necessary action. 
.. 

egistrar-:::= 

L~ 
rr !>) 'l....-o 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

. * * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l ~ "\! s:= Dated: \ £ /0 ?;; } ').; 2-J 
t I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Towseef Ul Islam 
S/0 Abdul Ahad Lone 
RIO Khawaja Bagh, Tehsil & Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-15312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

4. 

. and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Mr. TowseefUl Islam, Advocate 

.for information and necessary action. 

~· 
Addition 

... 

egistrar 

~~ 
/Jy]·~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act,1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ b ~ fu Dated: \ b ( 0 ""') )"l--6 2eJ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Tahmeena Farooq 
D/0 Farooq Ahmad Bhat 
RIO Repora, Tehsil Lar, Distt. Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-15412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

:n· \ ·~--(Mohamm~ Beigh) • 
.· Additio~~-Qistrar L 

~ b j o~)'JG~ ~ No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Ganderbal. 
6. Ms. Tahmeena Farooq, Advocate 

.for information and necessary action. 

" 
~-­

egistrar c 

~~ 
~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(E~ercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

;.-··, PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

{ 6 EiJ:T Dated: 1 6/0 ':J /')a~ 
r I 

No: 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Tanveer Ashraf 
D/0 Mohammad Ashraf Khan 
RIO Gulab Bagh, Tehsil Lar, Distt. Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-15512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~.{ 67o-]9ffoated: 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 

' Ov-- ..,._ ,_.., 
asin Beigh) • 
Registrar 

~ 
l!VW\rYV 

3. Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Ganderbal. 
6. Ms. Tanveer Ashraf, Advocate 

.for information and necessary action. 

' ~ 
. t --- 1s rar ~ 

~ 
'l-11>~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

{b?J2 Dated: [6/rJ?J)?<.~ 
I ~I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Tanzeela Showkat 
D/0 Showkat Ahmad Khan 
RIO Arampora, Qamerwari, Srinagar 
AlP Qammarabad, Qamerwai, (Abdullah Colony), City, Distt. Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree-certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-15712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

L-- ' 
~--,-,. . 

(Moham~~J!__Yasin Beigh) 
Additi~Registrar 

(6/d)JJ.~ ~ 
Copy forwarded to the: -

tY1'Y!0 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 

5. 
6. 

website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, Bar Association, High Court of J&K, Srinagar. 
Ms. Tanzeela Showkat, Advocate 

.for information and necessary action. 

' 

-,Registrar ~ 

L. 
p-p.)1~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ ~.~ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Tabia Fatima 
D/0 Hakim Nisar 
RIO Baghwanpora, Lal Bazar, Tehsil Srinagar (North), Distt. Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-15912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: '1 \ b ~ 'L,.. ~~ lLf Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Ms. Tabia Fatima, Advocate 

.for information and necessary action. 

' ,.-,.. c:;..r- .....,._ 
Additio""'~~gistrar - .,. -

L~ 
J/Y'] b}lfo 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ b~\ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Tonyot Gyanltson 
S/0 Sonam Dorjay 
RIO Village Tia, (Khaling), Tehsil Khaltsi, Distt. Leh Ladakh 
AlP Sector-3, 25-A, JDA Housing Colony, Roop Nagar, Jammu 

has been admitted ·and enrolled as an Adv.ocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-15612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: t £ I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar AssociationLeh. 
6. Mr. Tonyot Gyanltson, Advocate 

...... for information and necessary action. 

~ ~· t __.-t ~~ 
Addi~~istrar 

' b 
l '> '\!.l tA=> 



HIGH ~OURT OF JAMMU AND 'KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT. 

N 0 T I F I C A T I ON 

It is hereby notified thatvide High Court Order Dated 19.02.2020 

Mr. Touqeer Haider 
S/0 Waris Hussain Shah 
RIO Gursai, Tehsil Mendhar, Distt. Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-16112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Touqeer Haider, Advocate 

.1br information and necessary action. 

' ()..r~ 

............ ~gistrar -

L 
~~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ u ~ Dated \ (, l Q'":,J~ 2., 

It is hereby notified that vide· High Court Order Dated 19.02.2020 

Mr. Umair Bin Bashir 
S/0 Bashir Ahmad Ganaie 
RIO Koil Pulwama, Mohalla Wanpora, Tehsil & Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-16312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ \ S'L, ~ c- L~,~l:.-P Dated: 
z 

Copy forwarded to the: -

......., . ~~....>--:­
(Mohamm~1:~sin Beigh) 

Additio~egistrar 

} ors Jib~ ~ 
r 1 l'J1~ 

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Pulwama. 
6. Mr. Umair Bin Bashir, Advocate 

.for information and necessary action. 

,-,~ \, ~~ 
Additi~istr[:-

~~ 
h1_;111.::J 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: t£ 6}- Dated \ L \ D~ )t?m2<J 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Umaar Maqbool 
S/0 Mohammad Maqbool Dar 
RIO Wanigam Payeen, Eid Gab Colony, Tehsil Pattan, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-16412020 in the .roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla .. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

4. 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Mr. Umaar Maqbool, Advocate 

.for information and necessary action. 

,......, . \1 . .--1' ,_..,.;. 

Additi~egistrar-:-

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

I b b y Dated: I ~ /r!J~ /n-v) -0 
I I 

No: 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Vaishali Lalotra 
D/0 Darshan Singh 
RIO Viii. Ratnal P/0 Kheri Tehsil Bhsnah, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-16712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Courtof J&K, Jammu. 
6. Ms. Vaishali Lalotra, Advocate 

.for information and necessary action. 

_,.;-
r~· --
Additio rar • 

~~ 
I YfyVlo 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising po~ers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ b bS-- Dated: I ~' r 0::, ) 'l:n ').o 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Sonali Ram Pal 
D/0 Shakti Kumar 
RIO Maralia, Miransahib, Tehsil R.S. Pura, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-13312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: '-11 ::,-:, 'ii ~ Lr ~ated: 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Sonali Ram Pal, Advocate 

...... for information and necessary action. ~ 
1 

,...-, ' OV"- v-
Additio rar -:-

L\v-r~ 
l'lj"J)!A 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ L ~ Dated: t '!o?u J~ '1 . ~¥' ~ ~ r~·~ 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Uzma Bashir 
D/0 :Bashir Ahmad Kabu 
RIO Gonipora, Tehsil Handwara, Distt. Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-16512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,. 
(Moham 

Addition 

No: ~\ ~S"(~bi /Lfoated: lb (cfL/Dnh 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kupwara. 
6. Ms. Uzma Bashir, Advocate 

.br information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

;;,:,·· 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

t {, £, Dated: I 4, / ci"":) ..,-, /1'1 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Umar Farooq 
S/0 Farooq Ahmed 
R/0 Near Bus-Stand Opp.P.H.C Bharath, Teh. Bagla Bhacath, Distt. Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-16612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ~....-,-,. ~ 

(Moham~'1_:V~sin Beigh) 
Addit~egistrar 

/G~"-/0-<7"' h 
Copy forwarded to the: - )Y)?;:.)YD 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Doda. 
6. Mr. U mar Farooq, Advocate 

· .for information and necessary action. 

~ 
egistrar ._ 

~ 
t rV]!frf'v' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:·\~'":\(') Dated: \ l I o ?z> J Go. 2-o 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Vijayandra Slathia 
S/0 Anminder Slathia 
RIO W.No.13, Shastri Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-16912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--, ~ 

(Mohamm 
Additio 

No:~ \3(/~;rl~)a Dated: l '/o-;)rn 2az 
r r 7 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 

' .....,--__ 
asin Beigh) t 

al egistrar 

~ 
\ vfrt}u 

3. Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Vijayandra Slathia, Advocate 

.for information and necessary action. 

' ,....,. ~ 

Additio / T -;-
~ 



5f 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \h~~ Dated: \\ \ ~ ~\J--c, )*4 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Jyotsna Ved 
D/0 Ved Paul Modeel 
RIO Basohli, Kathua 
AlP Janipur Colony, H.No.887, near Gurdudwara, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 4 t> Y b ~- b( tf Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. . 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Jyotsna Ved, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
' 

Dated: l! r c ~~On ')_d 

It is hereby notified that_vide High Court Order Dated 19.02.2020 

Ms. Jeevika 
D/0 Sanjeev Kumar 
RIO Jogpur, Bangia, Rajinderpura, Tehsil Samba, Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been e'ntered under 

serial No.JK-5212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

_._,...:...~ .,...-, . 
(Mohamm Beigh) 

Additiont-Registrar 

l \ 
J L 

No: 4 D 4 7 o ·-1~ l.. ·f Dated: \\ \ o~ ,"d--D 2 ez ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Samba. 
6. Ms. Jeevika, Advocate 

...... for information and necessary action. 

A~iti~a~ 
b-
- h)J,J~ 



.·;o ·,.:' 

' ' 

•. ' 
, HIG~.-COUR:r. OF JAMMU. AN,D KAS.HMIR AT, JAMMU 

(Exercising powers of Bar Council under Section 58 of, the Advocates Ac~,1961) 

. * * *· 
. ' 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _·____!\_·~~0--=-\~-- Dated: lf { 0 ~~~:) ·~ 
~ .· ~. I . . 

- . .,, .· 

It is hereby notified that vide High Court Qrder Dated 19.02.2020 

Mr. Jogeshwar Bhadwal 
S/0 Y ouginder Singh 
RIO Mahanpur, Kathua-184202 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir' Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.-,. \ ~OoJ'~~ 
(Moham~in Beigh) 

Additiot Registrar 

No: I a '? )2o~ ~':::>-
'o)~ )v> 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Jogeshwar Bhadwal, Advocate 

...... for information and necessary action. 

v;:-. 
I Registrar ~ 

\..\-~ 
\. ~ 1 "k )'lA 



r. 

. ' .' , trq 
·".' .•' 

. ... . 
··,, ·.· , . ,' ) . 

HIGH COURT OF JAMMU AND KASHMIR AT· JAMMU· 
(Exer~ising powers of Bar Council under Section 58 of the Advocates Ac,t, 1961) 

';:::·· 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

\ \, D 5" Dated: lJ /o ') J ?-zr ':h;, 
I ·) 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Jatinder Singh 
S/0 Prithipal Singh Andotra 
RIO Ward No.12, Mandikher, near Shiv Mandir, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-4912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.. , .. 

·.~· 

(Mo'ham~~.;) · -
Additio~ Registrar 

No: ~ ~l-'Jl\)Lif Dated: ulo~l?-n2-& . b 
I ( l'-)~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Jatinder Singh, Advocate 

...... for information and necessary action. 

,--,· ;~~~ 
Addi~ioeegistrar _,---

~ 
l .,;)'ll;\-6 

'.,., 
'·· ... 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\_l_c--=~--__ · Dated: \\\ t~~\'")"'~ 

·It is hereby notified that vide High Courtbrder Dated 19.02.2020 

Mr. Javaid Yousuf 
S/0 Mohd Yousuf 
RIO Alamdar Pora, Tehsil Magam, Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-48/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Budgam. 
6. Mr. Javaid Yousuf, Advocate 

...... for information and necessary action. 

,_...,. \ , __...,t f>.J' ~ 
Additio~egist~C~ 

I Cl\1,.\)..o 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * . 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: \ b ~) Dated: \ " \(')":>~'fir,~ 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Iqbal Majeed 
D/0 Ab Majeed Reshi 
RIO Wachi Shopian, Qarri Mohalla, Tehsil Zainapora, Distt. Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-47/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Shopian. 
6. Ms. Iqbal Majeed, Advocate 

...... for information and necessary a:o~. \ t;./' _.:::.... 

Additio~ ~ 
l-It- ~ 

\ ")'!>)~.-.:> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

· N 0 T I F I C A T I ON 

No: ·l &·oo Dated: \o to~).~~ 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. lrfan Akbar 
S/0 Mohd Akbar Malia 
RIO Amanpora, Tarzoo, Sopore, Tehsil Khoie, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verificatio.n of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-4612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Mr. Ii:fan Akbar, Advocate 

...... for information and necessary action. 

,..-,. t --~_; 
Additi/~ar ~ 

<L~ 
l '"'\'>-)).....;) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: lo/a~rn,'Aa 
It is hereby notified t.hat vide High Court Order Dated 19.02.2020 

Mr. Ishfaq Rasool Sheikh 
S/0 Gh Rasool Sheikh 
RIO Pahallan, Tantraypora, Taqwa Mohalla, Tehsil Pattan, Distt. 
Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one. year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-4512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 4 n ":; 16-2 I )!.P Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Mr. lshfaq Rasool Sheikh, Advocate 

...... for information and necessary action. 

r"l . t. _____.-f o.r-~ 
Additi~egisyar -r-

~ \ t>\).) lA>-



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ S'S'l Dated: I o )o~ )'}r, ~ 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Inder Paul Singh 
S/0 Mohinderjit Singh 
RIO 571/A, Nai Basti (Satwari), Jammu Cantt. Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-39/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ . \~~ 
,.,.., . \ /1 

No: 4 o ],6 ~~ h9 /;,t' Dated: 
I 

(Mohan1'mcf'cfYasin Beigh) 
Addition~egistrar 

l ~~ o"'l)~'b ~,. 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Mr. lnder Paul Singh, Advocate 

...... for information and necessary action. 
~ 1 

\ ~ 
~"'~. ' . .-A~ ... ~ 
AdditiotRegistrar ' 

b 
\ o\3-l y., 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

!.'_.., PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I S'CJ 6 Dated: / () /c ?;,~?.c 
It is hereby notified that vide 'High Court Order Dated 19.02.2020 

Mr. Hitesh Bhargav 
S/0 Harish Chander Sharma 
RIO Ward No.16, Shiva Nagar, Tower Lane, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one, year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,_,. ~~~ 
(Mohammad Yasin Beigh) 

Additio~egistrar 

\~\c~l"'m~ L~ 
\ I c- \ "\'i\ 'V" 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu fbr information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Hitesh Bhargav, Advocate 

...... for information and necessary action. 

Qiti~~.~-­
_6 

I(,. ''1!\))~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL · 
ENROLLMENT 

No: 

N 0 T I F I C A T .1 ON 

\ S:'] s- Dated /o Ia~ J A ')d 
Z/ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Haroon Rashid 
S/0 Mohd Rashid Gojar 
RIO Shiendra, Tehsil Haveli, Distt. Poonch 
A/P Gujjar Abad, Upper Paloura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

!o 
Copy forwarded to the: -

\ ~~ 
,......,~~ 

(Mohammad Yasin Beigh) 
Additio~l Registrar l 

j )/V \~ 
o?=? ~2o ~~ 

L I 

1. Principal District and Sessions Judge, Poonch/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Haroon Rashid, Advocate 

...... for information and necessary action. 

egistrar 

L~ iJ.~ I> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / S'9y Dated:. i6 /& ~ J O=er:2& rr T . 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Harshni Slathia 
S/0 Ganesh Singh Slathia 
RIO Hari Nagar, Ward No.7, Tehsil & Distt. Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 4 IYZ> 4 b-S'0Af)ated: 

Copy forwarded to the: -

,..., • ~(jV'-~ ._ -

(Mohammad Yasin Beigh) 
Addit~l Registrar 

/o l;,/1),2& _6
1 

,vo I I ( "'}. 

1. Principal District and Sessions Judge, Udhmapur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Udhmapur. 
6. Mr. Harsbni Slathia, Advocate 

...... for information and necessary action. 

' ()'V'~ ,....., • L ____. 

al Registrar r 

l .. \~ _, 
~ 0 \':!. \)...-0 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T·l FICA T I ON 

No: _\~S'"--~---~""'::2=---- Dated: \ 6 ~0 '}, ) )s2o 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Haamid Ali Shah 
S/0 Waqar Ahmed Shah 
RIO Village Narole, Tehsil Mendhar, Distt. Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t ~ ..... .....:-.----r-r· ·~vv- .._ 

(Mohammad Yasin Beigh) 
Additio;t!- Registrar) \ l ,~;\,~~ 

\o, a~ ~2-c_} . ~)?..o 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Haamid Ali Shah, Advocate 

...... for information and necessary action. 

fA.I'oJ­---Registrar < 

\._\~ 
...---:-: 

\ b )1.)")...0 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ S <;) ')_...-, Dated: t (') ['" '7::11 ').,2, 

lt·is hereby notified that vide High Court Order Dated·l9;02.2020· ·. 

Ms. Himani Khajuria 
D/0 Rajinder Khajuria 
RIO H.No.151, Ward No.6, Bari Brahmana, Tehsil & Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

...... . \ -~----;")11~ 
(Moham~,Beigh) \orO 

Additi~}l Registrar 

/o/on,/'$>'2-a Js t r \ o ,;.,'lA' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Samba. 
6. Ms. Himani Khajuria, Advocate 

...... for information and necessary action. 

,.-,· t - .....--
Additi~ , 

1=::!\ 
~1vu 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ $'01 \ 
I 

Dated: \& J 0 ~) ~'l.o 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Gh Rasool Shah 
S/0 Gh Qadir Shah 
RIO Check-1-Drugmulla, Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kupwara. 
6. Mr. Gh Rasool Shah, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _.J.\__,S'~. --C.-5-+· .,.1-<f>~- Dated: lo/ o ~ ~~2o· 
I I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Gourav Nagotra 
S/0 Narinder Pal 
RIO H.No.54, Dogra Hall, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ...,.....;..__. 
......,.'~ '-

(Mohammad Yasin Beigh) 
AdditiJl;! Registra1 

~(l ~ CJ~l'M,~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu 
6. Mr. Gourav Nagotra, Advocate 

...... for information and necessary action. 

Ad'ciitio~a::=-
c)Z- b 

-~J-1) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~0 '2> Dated: \ \ \ t) :a\~~ 
' ' 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Kavita Sharma 
D/0 Keemti Lal Sharma 
RIO H.No.129, W.No.9, R.S. Pura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 4 ~S'I\ ,.....16 }L··f Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Kavita Sharma, Advocate 

...... for information and necessary action. 

~. \ --w-~ 
Addition~~r 

~ 
\ tS\7jVo 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Khushboo Nisar 
D/0 Nisar Ahmed Khan 
RIO Frastikar Khawaja Bag, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of o,ne year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: Y Dr:; 'l \- 'l-Gk f Dated: 

Copy forwarded to the: -

rl' ~(A/'-..;....~ 
(Mo.hamma~~~sin Beigh) 

Additio~egistrarJ 

~ ) . ~~'-"' 
\\ c~~)-tl ~2A) 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Ms. Khushboo Nisar, Advocate 

...... for information and necessary action. 

r-r . \' . _..... Ov-- vJ 
Additio~lar ~ 

L-----\ 

I t~ );:, 1 '2A. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

. PROVISIONA~ 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \,\ \ ~~\~ ~ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Komal Dogra 
D/0 Subash Chander 
RIO Janipur Colonu near Ram Lila Ground, H.No.687, Jammu 

d 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: \J 0 S~ 1-~ 'L}L.r'oated: 
J 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Komal Dogra, Advocate 

..... .for information and necessary action. 

,--,. ~ ~~-
Additio~gisrar ., 

~~ftw 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

;.:-:'• PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: j b \\ Dated: l' \~~\'d-e~ 
' I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Kaysar Jan 
D/0 Gh. Rasool Dar 
RIO Arigam, Rajpora, Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Pulwama. 
6. Ms. Kaysar Jan, Advocate 

...... for information and necessary action. 

,-...,. 
Addition 

5$ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: r ~ fl)_ Dated: If / C) ?u J 2-o '2-o 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr.,Kuldeep Raj Sharma 
S/0 Dass Ram Sharma 
RIO Pathwal P/0 Dayala Chak, Tehsil Hira Nagar. Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-5912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Kuldeep Raj Sharma, Advocate 

...... for information and necessary action. 

;--,: . t . __.-iOv-~ 
Additio~gistrk 

~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~\~ Dated: \\\ ~?0\f)-QLd 
. ~ \ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Kanika Kerni 
D/0 Ved Parkash Kerni 
RIO lndra Vihar, Patoli Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

bO 

...--, • ~ _At:N""~ ~ 
(Moham~ Beigh) 

Additio~egistrar 

No: ~ o £4 J-:._ So~ated: 
I 

I r (a?>· J')c,hf k 
I \"\~VI 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Kanika Kerni, Advocate 

...... for information and necessary action. 

I 

()o..r--

egistrar r 
l 
~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~\~ Dated: . \\\ Cl ~\ 'Mk 
\ 

IUs hereby notified that vide High Court Order Dated .19.02.2020 

Mr. Mujtahed Faried 
S/0 Faried Ahmed Akhoon 
RIO Village Nowpachi, Tehsil Marwah Distt. Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:~ o {:,~~- ~~ t ~f Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 

o.../"...,... __ 

asin Beigh) .. 
al Registrar 

k ,,,'?>)).A> 

3. Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kishtwar. 
6. Mr. Mujtahed Faried, Advocate 

...... for information and necessary action. 

Addiiio~::-.::c­
~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

~:·. 
PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ \ '-=\ Dated: -----=-----+-,--

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Kyneez Maryam Beigh 
D/0 Ghulam Mohamad Beigh 
RIO Nowlari, Beigh Mohalla, Tehsil Pattan, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-64/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
' rr..r--..-,. ,-;-

(Mohammad Yasin Beigh) 
Additio'lltl Registrar 

~ ) JY k No: Lf D b f:2-~ r;:7- }t,/ Dated: , \\ ~·'?)~')~ tdJ-10' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Ms. Kyneez Maryam Beigh, Advocate 

...... for information and necessary action. 
\ 

o-r_.,.. 
...-c-' 

egistrar 

L~ 
~~}1-'t> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ----'f...__,b"""-/'-----"s=""'--- Dated: f I /6 ~ / '1s ? 41 
t I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Kashish Mahajan 
D/0 Sudershan Kumar Gupta 
RIO Nagarota, Gujroo, Tehsil Ramkot, Distt. Kathua .~ . 
J1 \ p M' ko · I ~l-vl'vc~ 1_ '>'~c.JOvVC:., ~cc.- J... pq~po~h Co .Qi.'l ''J , J..e.,_.t pLN'\ 1 Je1-~ 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.....,. ~---
(Mohamma asin Beigh) ~ 

Additio at Registrar 

No: '-\<l&0-1,:, /1...: P Dated: ~ \ l [)~; 2.p)--a ~:><0 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. { :k'YYJJ'Y1 u 

2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Ms. Kashish Mahajan, Advocate 

...... for information and necessary action. 

"""' . 
Additio 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

;....:·. 
PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

No: l ( I b Dated: 11 /or:) J~J> I . 7 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Khatija Bano 
D/0 Ghulam Rasool 
RIO Samrah Chiktan, Kargil 
AlP H.No.35/2, EWS Colony, Lower Roop Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-6212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: lc~ 66 ~ -6 c; hated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargii/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kargil. 
6. Ms. Khatija Bano, Advocate 

...... for information and necessary action . 

.......,. L~.-: 
Addit~Registrar :--

b - I ,,,,yvo 



. '. ·.-' •"' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ ~J. Dated:_ b b / (J '?:> J 'a-oLe, 
. . I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Tawoos Ahmad Parray 
S/0 Jams-heed Parray 
RIO Hawoora, Tehsil Khansahib, Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-158/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

_,.. k. ' ,--,- ~ .; 

No: '2/j'-f.S~ "l o~ Dated: 
I 

(Mohamm ~1~·: Beigh) 
AdditioFegistrar 

{) bl,'frp ?-¢ ~ r ,~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Budgam. 
6. Mr. Tawoos Ahmad Parray, Advocate 

.tbr information and necessary action. 

Addlti~~~;;-­
~ 

r :vY15)'")-X) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under-Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ Lt ~4 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Faisal Mohd Ahangar 
S/0 Sanullah Ahangar 
RIO Main Chowk, Khanabal, Anantnag 

vide Notification No.1222 dated 06.12.2017 has been declared as 

Absolute/Final. 

I 

By Order 1""'1 • ()IV' ....,----

(Mohamma asin Beigh) 
Additio ·al Registrar 

l9 ~/() 7/~'2-o !>\ r/ s 1\ '-"\) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Anantnag. 
6. Mr. Faisal Mohd Ahangar, Advocate 

...... for information and necessary action. 

~ . \ (;./' v;_ 
Addit~trar • ' /k 

':> \'1'1 ...... 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ 6S~ Dated: I ':L \ CJ "':> ) ';h. 2,-J 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Rayees Maqbool 
S/0 Mohd Maqbool Bhat 
RIO Batwina, Tehsil Wakura, Distt. Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification. of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-12112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: \:.\ 0 C(l)- & JL/1Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbaf. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Ganderbal. 
6. Mr. Rayees Maqbool, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ £ s=S:: Dated: \f'L \ b ':) )'il·n "'l.-cSl 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Rakshanda Nabi 
D/0 Gh Nabi Wani 
RIO Dooru Shahabad, MohallaArabal, Tehsil Dooru, Distt. Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-12212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: j, C ~ ~ \-'!- \, ) ,tf' Dated: h 1 
( 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Anantnag. 
6. Ms. Rakshanda Nabi, Advocate 

...... for information and necessary action. 

' 
v-"""-'-­

li:f'looo-Pte'U 1strar • 

k 
p/1 >- } ?"'\> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \'LJ U'1 j 'd=s?d) 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr.-Sushil Kumar 
S/0 Raj Singh 
RIO Village Bhagpur, Tehsil & Distt. Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-12312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ,......,. ~,...-

(Moham sin Beigh) 
Additio~J Registrar 

No: Y (J ~'%I- 'l<)l'Poated: I 'L) a o_,J ')., ~ v/ ~ 
Copy forwarded to the: -

l Y\'l,)').t) 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Udhampur. 
6. Mr. Sushil Kumar, Advocate 

...... for information and necessary action. 

,......, • \.. - __.-1 ...--:__ 

Additio~gistrar ~ 

~ 
JY} l )UJ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\_5;"_· _@_1-t-- Dated: \ r!J (o'?;>/')•?AJ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Gurjyop Kaur Sudan 
D/0 Ramnik Singh Sudan 
RIO H.No.147, Ward No.4, near SBI, Pandtian, Poonch 
AlP H.No.309, Bakshi Nagar near Gurdwara, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ __ /~ 

~~~n:~~ Beigh) 

No: 

Additio~ Registrar 

lo /o7}A rw ~;~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Ms. Gurjyop Kaur Sudan, Advocate 

...... for information and necessary action. 

t"J'~~--Additio strar .. 

1~~, 
----b \3--\ 1A> ----



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 s- 21~ Dated: t () ~¥'),2a 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Fazal Ul Haq 
S/0 Choudhary Mohd Fazal 
RIO Village Topa Thera, Mohalla Choudharyian, Tehsil Mankote, Distt. 
Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ CJ"lo )-_/ b }LJ£ated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

4. 

5. 
6. 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, District Bar Association, Poonch. 
Mr. Fazal Ul Haq, Advocate 

. ..... for information and necessary action. 
, 

~_,.... -Registrar
1 

' 

/ lA~ 
-~\).\?A> 



:>-fl 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ + Dated: ------- I " I 0~ b <J 1tl 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Farhana Latif 
D/0 Abdul Latif 
RIO H.No.17, Lane No.8, Firdousabad, Sunjwan, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2812020 in the roll of Advocate maintained by this Registry. 

The. renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Dated: 

Copy forwarded to the: -

,-, . \.___- ~-.-
(Mohammad Yasin Beigh) 

Additi~egistrarL 

f\i)~OA~ ~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Farhana Latif, Advocate 

...... for information and necessary action. 
,. 

egistrar ~ 
/ L\ 

~w 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \S'~ ~ Dated: \ 0 \ c 3 ) '"db "2=-:tl 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Fazila Iqbal 
D/0 Mohd Iqbal Jan 
RIO Jana Mohalla, Tehsil & Distt. Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,......., . ' 

(Moham 
Additio 

/~ 

No: 

Yasin Beigh) 
al RegistrarJ 

I 
:~ 

~ C> ( o'\2 =n2 * E,)'!.~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the. official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Shopian. 
6. Ms. Fazila Iqbal, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ S' ~s~ Dated: \6 ~ c ~ J'>-n ?=rt 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Davood Satar Sofi 
S/0 Abdul Satar Sofi 
RIO Kultura, Sofi Mohalla, Tehsil Langate, Distt. Kupwara 

has been admitted and enrolled .as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kupwara. 
6. Mr. Davood Satar Sofi, Advocate 

...... for information and necessary action. 

~ 
egistrar L' 

L:::::t\: 
-&r~\ tA) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ S'€? S Dated: \ C2 \ Ql ~ ~ ~ ')_--o 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Deeksha 
D/0 Joginder Pal 
R/0 Mandai Purmandal, Village Jaswal Katwalta, Tehsil Bari-Barahmna, 
Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu ahd 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. ·President, District Bar Association, Samba. 
6. Ms. Deeksha, Advocate 

...... for information and necessary action. 

~· 

Addition 
I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I s~;g 7z Dated: \ e \ ~s, \ {)., ')_, 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Divya Rajput 
D/0 Romesh Chand Anthal 
RIO Ghantwal, Tehsil Chenani, Distt. Udhampur 
AlP Shiv Nagar, Ward No.ll, H.No.62, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,..,. ~~~ 
(Mohammaa Yasin Beigh) 

Additio~Registrar 

l~ {o~~~~ ~ 
I ~~3-)JA> 

No: 4 6)~7\:- &o }~Dated: 
J 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get· the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Udhampur. 
6. Ms. Divya Rajput, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I ,5& ')_ Dated: /o / a0 Jf):-t. 2 c? r 1 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Danish Gill 
S/0 Waris Gill 
RIO H.No.69,Christian Colony, Veer Marg, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Mr. Danish Gill, Advocate 

...... for information and necessary action. 

" ~ 
Registrar--

l\""-1'\ 
~'.l-t'J 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ' S"lS) Dated: /0 /c 3 }r;n, 2e 
1 I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Divya Sharma 
D/0 Khem Raj Sharma 
RIO W.No.S, Halikal, Shiv Mohalla, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ...,..;.~ 
,-,.~ 

No: ~ 6 '));C'J;:_- ~ kf'6ated: 
7 

Copy forwarded to the: -

(Mohamm~~~asin Beigh) 
Additio/~Registrar 

La/o))?-ckv ~~ 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 

5. 
6. 

website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, Bar Association, High Court of J&K, Jammu. 
Ms. Divya Sharma, Advocate 

. ..... for information· and necessary action. 



liiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ ! -=-s:__...g.;___.:.o:;____ Dated: l D / ()_ fA J ~ '?:. 
r~? ~£Y 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Bhubneshwar Sharma 
S/0 Amrit Sharma 
R/0 Ward No.6, Main Bazar, Tehsil & Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~· \ ~~~ 
(Moham~n Beigh) 

AdditioniJ3-egistrar 

No: '-1 rl'l-!)')-f,,),J Dated: 1o /a>?!/ ?=z> ~ -br).>P.,-0 
L ~ r I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Bhubneshwar Sharma, Advocate 

...... for information and necessary action. 

~ • t I ____-t ~;_.., 
Additi~Registrar ~ 

,r Lt--;'\ 
---q3.1~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ S'l_ a-· Dated: \ 0 \ tt:J~ \~~ 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Afshan Gul 
D/0 Ghulam Mohamad Parray 
RIO Parray Pora, I.G. Road, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,., . 
(Mohamm asin Beigh) 

AdditiJ al Registrar 

\ \ "'> 1 . L~-:::<'1 ~~ 6, ~?~a --~ \'?> \ 9--~o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Ms. Afshan Gul, Advocate 

...... for information and necessary action. 

® 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _::_\ ...::::s;-_-l_,:__1t-, __ Dated: \ o \aCL \~ ':L..1 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Aanifa Bashir 
D/0 Bashir Ahmed Seh 
RIO Sadiwara, verinag, Bumnoo, Tehsil Doorn, Distt. Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

\ 
. 
~~ ,., .. ~· 

(Mohammad Yasin Beigh) 
Addit~~ Registrar 

\ \ ')__\ 'h, k--~ 
(!) ~, ?;=a -z) >) }/0 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Anantnag. 
6. Ms. Aanifa Bashir, Advocate 

...... for information and necessary action. 
' 

A~i.tio~;::r;~~ 
vv ~ 

b 1"?.1 ),A 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ S'L ~ Dated: \ 0 \~~\~~ 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Afshan Gul 
D/0 Ghulam Mohamad Parray 
RIO Parray Pora, I.G. Road, Srinagar 

has been admitted and enrolled ·as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 4 o)~\S'~<:D ~p Dated: 
1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Ms. Afshan Gul, Advocate 

...... for information and necessary action. 

([}) 



1-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \~ \o:S\J-n 4 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Aakriti Magotra 
D/0 Rajesh Kumar Sharma 
RIO H.No.165 near Govt. Middle School Patoli Magotrian, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
.. 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-12/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~· ~~,_-..-
(Mohammad Yasin Beigh) 

Additio~Registrar 

No: ll a'~~'j -4~ I LP Dated: \ \ l L\... 
0, lJ ~. f)u 2--~ ,_~A> 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council oflndia, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Aakriti Magotra, Advocate 

...... for information and necessary action. 

r'"J. 

Addition 
J 

" 
~ \_ 

egistrar 

1J-­
~o/O 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~tb Dated: {CJ J (!)_'tJ l 'iro'bo 
L I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Anu Radha 
D/0 Jang Bahadur 
RIO H.No.159, Ward No.8, Village Dollian, Tehsil Bari Brahmna, Distt. 
Samba. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,..,. \ .. ~~ 
(Moham~in Beigh) 

AdditijtRegistrar 

I u lt!7J'ft>~ ~ --'----;+----.,/,_____ .c.:\ >-l~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Samba. 
6. Ms. Anu Radha, Advocate 

...... for information and necessary action. 

,....,. ~~~ 
Additio gistrar 

~..,/ J L 
-<. ~-~--\ 

~\')>\)~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ \..;,;;;:.'f_I....~-S~.-- Dated: /a [o~ f~ ~ 
I I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Andleeb Singh 
D/0 Balali Singh Baghi 
RIO 12-A, Indira Colony, Talab Tillo, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Andleeb Singh, Advocate 

...... for information and necessary action. 

~. \I____. ~....-\' 
Additio~eg~~trar 

.L~ 
~{stl-~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ S"'!?:> Dated: \ o ~ (~{'G \ b ?-.:J 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Abrar Ahmed Nawaz Qureshi 
S/0 Mohd Shahnawaz Qureshi · 
RIO Chhajta, Tehsil Mendhar, Distt. Poo~ch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

· character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-1612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absoluteffinal enrollment as 

an Advocate is ordered there before. 

No: ~l 1 '>-( ~+rhvt Dated: \ o j 
I 

Copy forwarded to the: -

,..-,. ~ ....r---:-
(Mohammaa )'_~sin Beigh) 

Additio,~gistrar 

I l~ o ~ 0--.. ~-o --6\'P\'v> 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Abrar Ahmed Nawaz Qureshi, Advocate 

...... for information and necessary action. 

"'· ~-:::. 
Additi* Registrar ~ 

L~ 
~~)~ 

J6 



1-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J Sl ~- Dated: f () /6 ~ J "Ch:lo 
r I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Anshilm Sharma 
D/0 Anil Sharma 
R/0 H.No.29-A, Opp. Anandpur Ashram, Shastri Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: j 0 ~4'l 1- 5 1 if Dated: 

Copy forwarded to the: -

,......., . 
(Moham 

Additio 

I j o. ':2 lir" ~ r 1 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

~~ 
asin Beigh) 

al Registrar 

L\~ 
~ 

b '1,.\">-1' 

3. Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Anshilm Sharma, Advocate 

...... for information. and necessary action. 

,-,. ~~--
Addit~egistrar · 

~~~.,f·n...A:> 
--C,ht' 

\ --~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / 5'7/ 
7 

Dated: )& J C! ~ J ';h:> 0 r I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Afshana Shafi 
D/0 Mohd Shafi Bhat 
RIO Humhama New Airport Road, Dar Mohalla, Tehsil & Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ ~ ~ s~ 'Q JLP Dated: 
I 

Copy forwarded to the: -

\ /-.......-:--,-,· ~ 
(Moham~':L~asin Beigh) 

Addit~egistrar 

(, /r{)) ~ '2-& ~ 
I 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Budgam. 
6. Ms. Afshana Shafi, Advocate 

...... for information and necessary action. 

r")' ~~____.:~ 
Additi~Regijtrar 

k~ 
~\Y> 



HfGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _....._/ ')......_·-_.2'-'-". a""'--- Dated: ~ () ~ l:l ':'211').,. '2--il 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Ajay Kumar Sareen 
S/0 Sanjeev Kumar Sareen 
RIO H.No.63, Gali Khilona, Pacca Danga, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ~~ ........,. ~ 
(Mohammad ~~=in Beigh) 

AdditionaJegistrar 

\ ~ C{)2 r;;f:,? -a ~~\yO ) ~ / L'5\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Mr. Ajay Kumar Sareen, Advocate 

...... for information and necessary action. 

Adciftio~a~~ 
. l\~ 

<~) ~\QA 

/C., 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '\ S' (:, 5 
I 

Dated: \ c \ c ~\~2-. 
\ \ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Ajay Bal\shi 
S/0 Kuldeep Bakshi 
R/0 House No.466, Street No.17, Rajpura Mangotrian, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ __ _,-:. ___ 
(Mo~~m~·Beigh). 

Dated: 

Addition~egistrar 

\ I .· L\-, 
\ 0, 0) ~~ ~~)A) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for info'rmation of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Mr. Ajay Balishi, Advocate 

...... for information .and necessary action. 

-;;::-
llH-~9 1stra r' 

6 
c- "-\ ?\ ');{) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ S ~)1 Dated: \o\ ~ :1\ 'YvJ~ 
\ \ 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Akash Deep 
S/0 Ashok Kumar Sharma 
RIO Wad No.3, Shivpuri, Tehsil Hira Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Al~ash Deep, Advocate 

...... for information and necessary action. 

~-~~~ 
Add itio/(:eg istra r 

- L~ 
-t;,~\:)AJ 



HIGll COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 'D /0~ J2uu r I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. S. Arshad Hussain Andrabi 
S/0 Gh. Mustafa Andrabi 
R/0 Ratnipora, Peer Mohalla, Tehsil Kalmppora, Distt. Pulwama 
AlP 180-A, Purshotam Building Subash Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Pulwama. 
6. Mr. S. Arshad Hussain Andrabi, Advocate 

...... for information and necessary action. 
_r ... 

1"'"'1 • ~ 

Additio strar 

l~--~ 
CD\~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---'--/_s--_{_6_' __ Dated: /6 /"GI'h.'2 4 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Avinash Kumar 
S/0 Sham Lal 
RJO H.No.18, New Plot Oppsoite Krishna Building, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-06/2020 in the roll ofAdvocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: L[c)/T>,-l~boated: 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 

5. 
6. 

website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, Bar Association, High Court of J&K, Jammu. 
Mr. Avinash Kumar, Advocate 

. ..... for information and necessary action. 

\ ~ ,__,. ·~ __..., 
Additional/Registrar 

.A~ b 
- 6 \'1)nA 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _f_.)_b__;:;-:;,_____ Dated: I o lo ?J lxY 1-o 
r / 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Anuj Sharma 
S/0 Vinod Kumar 
RIO Ward No.ll, Tehsil Hira Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Anuj Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: / tJ /()l?J J ?nh:J 
l I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Abhishek Manhas 
S/0 U mesh Man has 
RIO H.No.61, Sec-2, Ganga Nagar, Ban Talab, Tehsil & Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
• 

~----:-,--, . 

Addition I Registrar 

No: ~ 6 / b(- &G/;.f Dated: 
I 

J J " l~ 
t o r d 7 .!:J., "J "' --;: J>l""' 

Copy forwarded to the: -

1. 
2. 
3. 

4. 

5. 
6. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, Bar Association, High Court of J&K, Jammu. 
Mr. Abhishel\. Manhas, Advocate 

. ..... for information and necessary action. 

r). ~ 
Additio/ egistrar · 

. l~-
l,\>\ \_.0 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ /_S_b_.?:> ___ Dated: \b\C JJ\?nk 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Anuj Sadotra 
S/0 Ram Pal Sharma 
RIO Village, Ward No.2, Palli, Tehsil Bari Brahmana, Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0312020 in the. roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: LJ D \.':0-:~ bo / Ll Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Samba. 
6. Mr. Anuj Sadotra, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ S:b\ 
I 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Ms. Asiya Farooq 
D/0 Farooq Ahmad parray 
R/0 Goigam, Magam, Pethppora, Tehsil Kwarhama, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-0212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-.,· ~~~ 

No: l\ (!}\ ~ ~·---~1~ L~ p Dated: 

(Mohammad Yasin Beigh) 
Additi~ Registrar 

\ () \ t'J'"') h(, '2-a ~ 
I I b~~~ VI.? I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the· same uploaded on the official 

4. 

5. 
6. 

website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, District Bar Association, Baramulla. 
Ms. Asiya Farooq, Advocate 

. ..... for information and necessary action. 

~ 
egistrar ~ 

~ 

)_ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---~-\_l{+-"]...___'2-"'---- Dated: 0 fl ~ /~" "" , I I -&'-J~ 
It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Burhan Guizar 
S/0 Guizar Ahmad 
R/0 Kandabai, Rainawari, Tehsil Khanyar, Distt. Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from GID. His/her name has been entered under 

serial No.JK-2112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Mr. Burhan Guizar, Advocate 

...... for information and necessary action. 

_.,--,.., . . ,.,---, 
Additio at-Registrar . 

~.::2-')-. 
tal'!.-)J-·<> 



1-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 r· IF I CAT I ON 

No: \ S £o 

It is hereby notified that vide High Court Order Dated 19.02.2020 

Mr. Ajay Singh 
S/0 Khem Raj Thakur 
RIO Viii. Gurekrah, Tehsil Gandoh, Distt. Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Ka$hmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
' ..._,...-__ 

,......,. -.... 
(Mohammad Yasin Beigh) 

No: 

Additiol}'al Registrar/ 
jr// J,._~ 

" ~ '}c,Q--1 "'"GFfi"' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Dada. 
6. Mr. Ajay Singh, Advocate 

...... for information and necessary action. 

r> . \__ _____.: 

Additi~;t; Regl::~ 

~5)~ 


